
NATIONAL COM LAW TRIBUNAL
MUMBAI BENCH MUMBAI

CORAM Present:

C.S.P. No. 388/(MAH)/2017

SHRI B.S,V. PRAKASH KUMAR
MEMBER (J)

SHRI V. NAILASENAPATHY
MEMBER (T)

ATTENDENCE CUM-ORDER SHEET OF THE HEARING OF MUMBAI BENCH OF THE
NATIONAL COMPANY LAW TRIBUNAL ON 23.08.2017

NAME OF THE PARTIES: M/s. Reliance Infratel Ltd.

SECTION oF THE COMPANIES ACT: 391 to 394 of the companies Act 1956
and 230 to 232 of th.e Companies Act, 2013.
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ORDER

MA 357/2017IN CSA 185/2017 with
csP 387/230-23zNCLT/MB/MArV2017
csP 388/230-232,NcLT/MB/MAtv2017

AND
CS A 2541230-232lNCL't IMB/MAWZ077 with
csP 37 6 N z3l-XaNcLT Il]rlB lM AW2077

csP 3771230-23zNcLT/MB/MAIV2017
csP 378/230-232/NcL T/MB/MAH/2017
csp 379 I 230-2321 NCL I IllB lM At]l2017
csP 380/230-23zNCLT/MB/MAH/2017
csP 381/230-23zNcLT/MB/MAH/2017

On the Apptication filed by HSBC Daisy lnvestments (Mauritius) Ltd & Ors.

seeking correction of the Order in respect of wrong mentioning of the Companies'

name in MA 3522012 this Bench havirg Sone thlough the Order and noticed that

names of the Companies have been wrongly mentioned while preparing the said

Order dated 1,4.08.2077, this Bench hereby amends the Order rePlacing the Cause

Title as below:

AND

In the nattet of Sections 230 to 232 ond other applicable prcaisions of
the Companies Act, 2013 and Rules ftamed lhereunder os in lorce ftom
time to tine;

AND

ln the matter of Scheme of Anangement between Reliance Watel
Limited ("R[TL" or "the Trunsferor Company") and Towercom

Wastructure Prioate Limited ("Towercom" or "the Transferce
Company") and. their respecthn shareholders ("Scheme")

Accordingly, it is hereby directed to carry out this amendment to the

Order dated 14.08.2017.

sd/- sd/-
V. NALLASENAPATHY
Member (Technical)

B.S.V. PRAKASH KUMAR
Member (Judicial)

ln the motter of the Companies Act, 20'13 (18 of 2073);


